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ACT No. X or 1861.

Passep By THE LEgistative CounciL oF INDIA.

(Received the assent of the Governor-General on the 29th April 1861.)

- An Act to repeal certain Regqulations and Acts relating to the Procedure of

the Courts of Civil Judicature not established by Royal Charter.

Waegreas by Act VIII of 1859 a Code of Procedure is provided for the
Courts of Civil Judicature not established by Royal Char-
ter; and whereas it is enacted by Section 387 of the
said Act that the Act shall come into operation in the Presidency of Bengal
from the 1st day of July 1859, and in the Presidencies of Madras and
Bombay from the 1lst day of January 1860, or from such earlier day as the
TLocal Government in those Presidencies respectively shall fix and shall
publicly notify in the Gazette of the Presidency, three months at least before
the date so fixed. And it is also enacted by Section 385 of the Said Act,
that the Act shall not take effect in any part of the territories not subject to
the general Regulations of DBengal, Madras, and Bombay, until the same
shall be extended thereto by the Governor-General of India in Council or
by the Local Government to which such territory is subordinate, and notified
in the Gazette; and whereas it is expedient to repeal in the manner herein-
after provided, certain Regulations and Acts and parts of Regulations and
Acts relating to the Procedure of the said Gourls ; It is enacted as follows :—

Preamble.

I. In the Presidencies. of Bengal, Madras, and Bombay, and in any
other part of the British territories in India to which Act
VIII of 1859 (for simplifying the Procedure of the Courts
of Civil Judicature not established by Royal Charter) has been or shall be
extended before the 1st May 1861, the several Regulations and Acts and parts
of Regulations and Acts set forth in the Schedule hereto, except in so far as
they repeal the whole or any part of any other Regulation or Act, shall to
the extent expressed in the said Schedule be repealed from the said 1st May
1861, and so far as they relate to any part of the said territories to which
the said Act VIII of 1859 has not been extended, then from the time when
the said Act shall be extended to such part by a Notification in the Gazette
by the Governor General of India in Councll, or by the Local Government to

1 -
PR N RN o~ . e d
which such territory is subordinate,
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ACT No. X or 1861.

SCHEDULE OF REGULATIONS AND ACTS REPEALED.

Reference {o Regula-
tion or Act.

Title of Regulation or Act,

Eatent of repeal.

Act V of 1836

......

Act XTI of 1836.....

Act XXIV of 1836

Act ITI of 1837......
Act XXV of 1837...
Act XX}%V of 1837
Act VII of 1838 ...
Act XVII of 1838...
SAct XXI"I of 1838..
-Act XXVII of 1838

Act ITT of 1839......

Act IX of 1839......

Act XIX of 1840 ...

Act VII of 1841

Act XVII of 1841..,

r_,_:.__._/\___—-ﬂ f'*'—"/\'__'\

The whole Act.

In so far as the Act
is applicable to any
suit or other pro-
ceeding under Act

VILL of 1859.

Section V in so far
as the Section is
applicable to any
suit or other pro-
ceeding under Act
VIII of 1859,

The whole Act,

Sections I1T and IX.

The whole Act,.

The whole Act.

The whole Act.

The whole Act.

The whole Act.

In so far as the Act
is applicable to a
suit or proceeding

under Act VIII of
1859.

... | The whole Act.

An Act for amending the procedure in’

cases of appeals made in formd pau-
peris Wwithin the Presidency of Fort
William in Bengal.

An Act for a more uniform and an im-"
prov ed process for taking the exami-
nation of absent witnesses,

An Aect for amending the proceedings in
appeals before the Courts of Sudder

Dewanny and Nizamut Adawlut in the

Pres xdu\(‘,\ of Port William in Bcnea‘

I
1l
(

The whole Act.

The w hole Act

Section IT so far
il relates
Suadder
Adawlat,

as.
to the
JC\\'ﬁllIly»



ACT No. X or 1861.

Leference to Hegula-
" tion or Aet,

Title of Regulation or. Act.

Lztent of repeul.

Act XXIX of 1841

Act II of 1843 ......

Act VI of 1843 ......

Act VII of 1843 ...

Act XII of 1843 ..

Act IX of 1844 ......

Act ITT of 1845 veun.

Act VIIY of 1845 ...

Act XV of 1845 ..

Act XVI of 1845 ...

An Act for amending such parts of the”
Bengal and Madras Codes as concern
the dismissal of suits and appeals for
neglecting to proceed in the same,

Courts of Sudder Dewanny Adawlut

An Act to regulate the sittings of the{

An Act for amending the Liaw concerning
the jurisdiction and procedure of the
Courts of Ameens and Moonsiffs.

An Act for abolishing the Provincial)
Courts of Appeal and Circuit in the
Presidency of Fort St. George, and for
establishing new” Zillah Courts to per-
form their functions; for establishing
Courts constituted according to Regu- »
lations I and II and Regulations VII
and VIII of 1827, in place of the

existing Civil and « Criminal Zillah
Courts, and for extending the Civil
jurisdiction of such Courts, J

An Act concerniag the time at which and)
the language in which the decisions of
the Judges in the Courts of the East
India Lompany are to be written.

suits in the Courts of the Principal

An Act for authorizing the institution of
Sudder Ameens and Sudder Ameens.

discretion to require or dispense with

An Act vesting Courts of Appeal with the
security for costs from the Appellant. }

An Act for amending Section LXXYV,
and Chapter XVII of Regulation IV,
1827 of the Bombay Code.

An Act for declaring and enacting the’)
privileges of Native Officers and Soldiers |
of the Armies of the three Presidencies r
in respect of Judicial and Revenue pro-

ceedings. }
Au Act for regulating the re- “dnm\mu“;
of Appe als wfler Qizmissal wnder Aet e
]

NAXLX of 1841,

The whole Act,

The whole Act in so
far as the Act is
applicable to suits
or procecedings un-

der Act VIII of

1859.

The whole Act.

Sections X, XI, X1V,
Clause 1st of Sec-
tion XVII, Sec-
tions XVIII, XIX,
and XXV.

The whole. Act.

The whole Act ex-
cept Section [II.

The whole Act.

The whole Act.

Sections T, 1I,; TlI,
IV, and V.,

iy, . R TR B
The wihole Act,




ACT No. X of 1861
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Reference 1o Requla-
fion or Adl.

Title of Regulation or Acl.

" Eatent of vepeal.

Act XVIJ of 1845...

Act IV of 1846 ..,

Act XVII of 1847...

Act I1T of 1850

Act VIII of 1850 ...

Act XV of 1850 ...

Act XXV of 1850...

Act VII of 1851 ...

Act XXV of 1852...

An Act for the better enforcement of the
attendance of witnesses in the Courtsl

of the Moonsiffs, within the Presi-

dency of Fort William in  Behgal,

the sale of land in execution of decrees
in the territories subject tothe Presi-

An Act for amending the Law regarding
dency of Fort William in Bengal.

regarding undiscovered defaultsin the

An Act for remedying a defect inthe Law
prosecution of suits.

An Act for amending the Liaw. concerning
the jurisdiction of the Courts of Sud-
der Ameens and District Moonsiffsin
the Presidency of Fort St. George. |

An Act to amend the law for enabling)

~ Zillah and City Judges and Principal |
Sudder Ameens, in certain cases of ap-

© peal, to confirm the decision without |
summoning the respondent.

tions X and XII Regulation XXVI.
1814 of the Bengal Code.

An Act for the forfeiture to Government
of deposits made on incomplete sales
of land under Regulation VI1L. 1819,4
and Act IV of 1846,

An Act fo extend the operation of Sec-}
r

N
L

The whole Act.

The whole "Act.
The whole Act.

The whole Act.

The whole Act.

The whole Act.

The whole Act so far
as it relates to for~
feited deposits of
salesofland or any
interest in land in
execution of de-
crees.

Presidency . relating to execution of
decrees.

An Act for the execution of decrees made
in appeal by Her Majesty in Council,

Adawlut and of the Zillalk and City
Judees inthe Presidency of Fort Wil-
I hamoa Bengal, :

An Act to amend the law of the Bombay}

1
or by the Courts of Hudder De\\-‘annyi

l

L

The whole Act.

Thewhole Act,except
so far as 1t relates
to the execution of
decrees made in
appedl by Her Mas

I desty in Coundil,

!




ACT No. X or 1'8615-,

Reference to Regula-
tion or Act.

Fitle of Regulotion. or Act.

Extent of repeal.

Act XXV of 1852

Act XXXIIT of 1852.

Act XV of 1853.. ...

¥

Act XVI of 1853...

Act XIX of 1853..

Act IX of 1854......

.| An Act to amend the law of evidence 1In

Aot XXXTII of 1854

.«.| An Act to amend the mode of procedurew

~ in the Courts of the Sudder Ameens

" and-Moonsiffs in the Presidency of L
Fort William in Bengal, and -t extenid l

~ the powers of Principal Sudder Ameens
in Appeals referred to them. J

—

An Act to facilitate the enforcement of
judgments in places beyond the juris-<
diction of the Courts pronouncing the
same,

An Act for the amendment of Procedure'}
in-cases of regular appeal to the Sudder
Courts in the Presidency of Fort Wil-
liam in Bengal.

An Act for amending the law of Special
_ Appeals,

the Civil Courts of the East India Com-<
pany in the Benual Prevdency .

An Act relating to Appeals in the Civil
Courts of the Fast India Company

-

An Act to extend the provisions of Act
No. XII of 1843.

The whole Act.

The whole Act, ex-
cept so far as it re-
lates to the en-
forcement of judg-
ments by any

- Court established
by Royal Charter,
and also except so
far as it relates to
the enforcement
of decrees of Mili-
tary Courts of
Requests.

The whole Act.

The whole Act.

The whole Act so far
as it is applicable
to any suit or
other proceeding
instituted under
Act VIiI of 1859,
exeept - -Sectlons
XIX and XX VI of
Act XIX of 1853.

In so far as the Act
isapplicable toany
suit or proceeding
under Act VIII of
1859,

So much of the Act.
as is applicable to

any swit or other
proceeding  insti-
tuted under Act

V111 of 1859,

b
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ACT No. X or 186I.

Reference to Regula-
tion or Act.

Act II of 1855 .

oAct IX of 1855

Act X of 1855

Act XXXIVof 185

Act XII of 1856

Regulation HI 1793.

Regulation 1V. 1793,

5.} An Act to explain and amend Act No. 2

Title of Regulation or Act.

" Eaxtent of repeul.

|
An Act for the further improvement of )
the law of evidence. J\

l

, _ L

An Act for the amendment of Procedure

in cases of regular appeal to the Sudder

Court in the Pwmdency of Fort St.

George.

An Act to amend the law relating to the?
attendance and examination of wit-
nesses in the Civil Courts of the Hast ‘
India Company in the Presidencies of
Fort St. George and Bombay, and to !
amend the provisions of Section XL
Act XIX of 1853.

#

(
|

XXXIIT of 1852. . ‘

L

.| An Act to amend the law respecting the

employment of Ameens by the Civil
Courts in the Presidency of Fort Wil-
liam,

BENGAL.

A Regulation for extending and defin-)
ing the jurisdiction of the Courts of
Dewanny Adawlut, or Courts of Ju-
dicature for the tnal of Civil suits in p

Sections XXV and
XXVIin so far as
the Sections are ap-

“plicable to any suit
orproceedingunder
Act VIIT of 1859.

The whole Act.

Thewhole Act, except
Sections IX and X.

The whole Act, ex-
cept so far as it
relates to the en-
forcement of judg-
ment by any Court
established by
Royal Charter.

Sections VI and VII.

Sections VII, VIII,
IX, X, XI, XII,
XIII, XV, XVI,

the first instance, established in the '
several Zillahs and in the Cities of Pat-
na, Dacea, and Moorshedabad. .y

A Regulation for receiving, trying, and
de(ndmrT sults or complaints declared
coonlz'lble in the Courts of Dewanny
Adawlat established in the several
Zillaks, and in the cities of Patna,
Dacea, and Moorshedabad. e

XVIII, XIX, and
XX.

(| Sections I, II, III,

1V,V, VI except so
much as relates to
the administering
oaths to parties and
witnesses ;  VII,
VIII, X, XI, XII,
XTI, XVI, XVIII,
XIX, XXI, and

-, U XXV



ACT No. X or. 1861.

Reference to Regula- |.

- tion or Act.

Title of Regulation or Act.

Extent of repeal. -

Regulation V, 1793, .

Regulation VI. 1793,

Regulation

- XVL
1798.
Regulation VII.
1795.
TRegulation VIII.
1795,

A Regulation for establishing four Pro-
vincial Courts of Appeal for hearing
Appeals from decisions passed 1 the
several Zillahs and the three City
Courts, and defining their powers and }
duties, and prescribing rules for receiv-
ing and deciding upon Appeals and
other causes of which they are declared
to have cognizance,

|
|
)

A Regulation for extending and defining
the powers and duties of the Court ot
Sudder Dewanny Adawlut, and pre-
seribing rules for receiving and decid-
ing upon Appeals from the decisions of
the Provincial Courts of Appeal.

S N—

A Regulation for referring suits to arbi-)
tration and submitting certain cases to -
the decision of the Nazim.

A Regulation for establishing a Court of )
Dewanny Adawlut, or Court of Judi-~
cature for trying Civil suits in the first
instance at the city of Benares, and at
Mirzapore, Ghazeepore, and Jaunpore,
in the Province of Benares, and for de-,
fining the jurisdiction and- powers of
those Courts.

YT

.
-

A Regulation for extending to the Pro-"
vince of Benares, with alterations and
modifications, Regulation IV. 1793, en-
titled ¢ A Regulation for receiving, try-
iug, and deeciding suits or complaints.
declared cognizable in the Courts of
Dewanny Adawlut established in - the
several Zillahs, and in the cities of Pat- f
na, Dacca, and Moorshedabad ;7 and
for exempting the Rajah of Denares
and the Bahoos of Lis family, and cer-
tain Bankers, when defendants, from

b
giving the %cum required from other ‘l
(‘ s, J

The whole Regula-

| tiom.

Sections IV, V, VI,
Vil IX, X, XI,
X1I, XV, and XVI,
and XVII except
so much as relates
to the administer-
ing oaths ; XVIII,
XIX, XX, XXI,
XXII, XXVIII,
XXIX, and XXX,

The whole Regula-
tion.

Sections VI1, IX, X,
and XI except so
far as it extends
Section XXI Re-
gulation IIL. 1793,
and Section XIL

Section IT in so far
as it extends the
provisions of Regu-
lation IV. 1793
which are repealed
by this Act.

|
1




ACT. No. X oF 1861.

Reference to Regu-

lation or Act. Title of Regulation or Act. Extent of repeal.

Regulation I1X. 1795.| A Regulation for establishing a Provincial) |-
Court of Appeal in the Province of Be-
nares for hearing Appeals from deci-
sions passed in the City Court and the
Zillah Courts in that Province, and de- »
fining its powers and decrees, and pre- |
scribing rules for receiving and deciding
upon Appeals and other causes of
which it is declared to have cognizance. J

Regulation X. 1795...| A Regulation for empowering the Sudder)
Dewanny Adawlat to receive and
decide upon Appeals from decisions of
the Provincial Court of Appeal estab-

The whole Regu-
lation.

Section II in so far
as 1t extends the
provisions of Regu-

lished in the Province of Benares, and - 511;111(():1}11 arZIl.re :;23
fordefining the jurisdiction, powers, and b . P
Iy y this Act, and
authorities of the Sadder Dewanny Section TIT
. Adawlut in that Province. 3 o
Regulation XV.1795.| A Regulation for extending to the Pro-0)

' » vince of Benares Regulation XVI.
1793, entitled “ A Regulation for re-
ferring saitsto arbitration, and submit-
ting certain cases to decision of the
Noazim, with the exception of Section
X, and for referring certain cases to
the decision of the Rajah of Benares. |

Regulation XXX VI.| A Regulation for repealing Section VII
1795. Regulation VIII. 1794, and empower-
' B ing the Judges of the Zillah and City
Courts to hear Appeals from decisions
which may be passed by their Regis-
ters under that Regulation, and render-
ing final the decistons of the Judges
in all such Appeals where the suit may
be for money or personal property;
for making final the decrees  of the
Judges of the Zillah and City Courts,
in Appeals from decisions passed by
the Native Commissioners appointed Tl.le, whole Regu]a-
under Regulation XI.. 1798, for ren- +| tion except Section
dering Surburakars, or Managers of VI.
joint undivided estates, eligible to the
Office of Commissioner for bearing
and deeciding suits under Regulation
, XI. 1798, for providing against the
ey o Joss or miscarriage of the proceedings
: in trials referred by the Judges of
: » Circuit to the Nizemut Adawlut, or
the sentences or orders of that Couwrt
o : on such trials; and for  estabhshing
another Couvt” of - Dewanny Adawlut
in the Districts now comprised 1n the
Zillaly of Burdwan. !

-/

Section II.




ACT No. X or 1861.

Reference to I’egula-v -

tion or Act.

Pitle of Regulation or Act.

Regulation  LIV.

1795.

X111

Regulation

1796.

Regulation XII. 1797

Regulation XIX.
1797.

‘

Regulation 11,1798,

Regulation V. 1798,

A Regulation for extending to the Pro.)
vince of Benares the rules contaired in |

certain Sections of Regulations VIIL. }

1794 and XX XVI. 1795, with modi- |
fications. .y

A Regulatlon for repealing such parts of )
Regulations V and VI. 1793, as author-
ize the execution of decrees passed by
the Zillah and City Courts in the Pro-
vinces of Bengal, Behar, Orissa, and
Benares, although appealed from to the
Provincial Courts, and of decrees pass-
ed by the Provincial Courts appealed |
from to the Sudder Dewanny Adawlut, J

A Regulation for the further limitation of )
Appeals to the Court of Sudder De- l
wanny Adawlut in suits for personal
property ; and for altering and explain-
ing part of the existing rules for Ap-
peals to that Court and to the Provin-
cial Courts of Appeal. .y

A Regulation for empowering the Provin-)
cial Courts of Appeal to require the
Zillah and City Courts to furnish trans-
lations of the proceedings held therein
in causes appealed to the Sudder De-
wanny Adawlut, and for providing for
the translation of the papers and pro-
ceedings in such causes when the same.
cannot be made in-due time by the Re-
gisters and Assistants to the respective.
Courts. "

A Regulation authorizing a review of caus-
es decided by the Civil Courts in cer-
tain cases ; and for explaining parts of
Regulations IV, V, and VI. 1793,

A Regulation for the further limitavion)
of appeals to the Court of Sudder De-
wanny Adawlut, for providing further
sccurity during Appeals in certain
cases; andfor explaining and amcnd-
ing certain parts of the existing Regu-
lations relative to the fee pay'xble to
Govelnment on the institution of suits

- in the Civil Courts; and the fees of the

- Dleaders in those (Jomts :0 for dis-

continuing the resords of( ceided cogas-
cs, vcmmc(.

Sections X L.ld X1V
(rqu 1,(1)

“«
EEATe It IJ

|

s

VT

Eutent af repedl.

The whole

tion.

Regula-

1
|
l
i

The whole Regula-
tion. ‘

The whole Regula-
tion.

The whole Regula-
tion.

~

Sections V, VI, VII,
Vill, IX, and X.

The whole Regula-
tion.
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ACT No. X or 1861,

Reference to Regu- ’

lalion or Act.

Title of Regulation or Act.

Extent of repeal.

RegulationIII. 1800.

Regulation II. 1801.

Regulation I11.1802.

Regulation IT. 1808.

Regulation TT1.1803.

Regulation IV. 1803.

A Regulation for authorizing the Zillah7
Judges to refer to the Registers of their |
Courts, Appeals from certain decisions
of the Native Commissioners appointed |
under Regulation XT.. 1793,

A Regulation for the more speedy and
effectual administration of Justice in
the Courts of Sudder Dewanny and
Nizamut Adawlut.

A Regulation for defining the security to)
be required from defendants in Civil
causes, and for amending part of the
existing rules concerning the trial of
Civil suits preferred by paupers. v )

A Regulation for establishing and defin-)
ing the jurisdiction of the Courts of
Adawlut, or Courts of Judicature, for
the trial of Civil suits in the first in- >
stance, in the Provinces ceded by the
Nabob Vizier to the Honorable the
Eughsh East India Company.

~

A Regulation for receiving, trying, and
deciding suits or complaints, declared
cognizable in the Courts of Adawlut es-
tablished in the several Zillahs in" the<
Provinces ceded by the Nabob Vigier |

The whole Regula-

tion,

Section VIin so faras
itrelates to suits or
proceedings under
Act VIII of 1859.

The whole Regula-
tion,

Sections IV, V, VI,
VII, IX, X, XV
‘{VI and XX

Sections II, ITI, TV,
V, VI, -and VIT
except so much of
it as relates to the
administering  of
oaths to parties &
witnesses, IX, X,

to the Honorable the Eunglish East
india Company.

L

i

‘A Regulation for establishing a Provincial )

- Court of Appeal for Liearing Appeals |
from decisions passed in the several
Zillah  Courts established in the Pro-
vinces ceded by the Wabob Vizier to the
Hounorable theXinglish EastIndiz Com-
pany ; and for} defining the powms and
(L\\Ll\,x Uf Ll A( 54 i Uu f()
°(‘uhnm rules fm Te and dcu\imv
upon Appe als
tlm(Jomb 15 deel

l
|
e
]
L
|

sof which || i
Ve coguizauce. |
|

XII, XIIL, XIV,
XV, XVILXVIIL,
XIX, XX, XXVIL,

- XXVIIL & XXIX,

The whole Regula-
uon,

|

i

i
i
;
{
i
{
i
i
1




ACT No. X ox 1861,

I.\’eference,- to Regu-
lation or Act.

Title of Regulation or Acl.

Eatent of repeal.

Regulation V. 1803.

Regulation
1803.

&

Regulation L. 1803.

* Regulation II. 1805.

v

XIV.

Hegulation
1803.

Regulation X'V, 1805.

BKegulation 11, 1806,

XXTL

A Regulation for empowering the Sudder)
. Dewanny Adawlut to try Appeals from
" the decisions of the Provincial Court
of Appeal established in the Provinces
ceded by the Nabob Vizier to the
Honorab)e the English East India Com-
pany,and for extending the Jurisdiction
of the Sudder Dewanny Adawlut over
the said Provinces, and all the Civil
Courts established therein. g

A Regulation for referring suits to arbi-
tration, in the Provinces ceded by the
Nabob Vizier to the Honorable the
English Kast India Company.

A Regulation for extending with modi-)
fications to the Criminal Courts the
rules prescribed in Regulation I'V.1793,
for procuring the attendance of witness-
es, and requiring oa‘hs and solemn de-
clarations from witnesseés in the Civil
Courts, and for explaining those rules
in their application to particular formsof
oath by the Courts, Civil and Criminal, |

~

A Regulation to explain the existing limi-
, tation of time for the cognizance of
suits in the Civil Courts of Justice, to
provide further limitations with respect
to certain suits, regular and summary; }
and to.make other provisions relative
to the admission and trial of original
suits, and of appeals )

A Regulation for the administration of
Justice in Civil cases in the Zillah of
Cuttack.

A Regulation for the appointment of the)
Mahomedan and Hindoo Taw Officers
of the Zillah and City Courts to be
Commissioners for the trial of referred
causes to the amount or value of one
hundred Sicca Rupees; and to make
furtlier provision for the appomtment of
head Native Commissioners in the
several Zillahs and Cities.

.
P’

A Regulation for explaining and amend-)
ing v certain cases the ru l(‘\ of process. |
1o be obsarved by the Ol Conrte of {

' !

b S R
Looudicarare,

Sections IV, V, VI,
VII, X, X1, XII,
X1V, XV, XVI,
XVIII, XIX, XX,
XXI, XXII1,

CXXVIII, XXIX,
and XXXVIL

The whole R.egul.a-
tion.

Clause 2 of Section IT
so far as it relates
to the Civil Courts.

Sections VIII, IX, X,
X1,X1I, and XIV.

Section X1 so far as
it applies to Civil
Courts, except the
Proviso.

The whole Regula-
tion.

The whole Regula-

tion,




ACT No. X.oF 1861.

RBeference to Regula-
tion or Act. .

Title of - Regulation or Act.

Extent of repea.

Regulation XTI. 1806.

Regulation 1. 1807.

XIII.

Regulation
1808.
Regulation  XIIIT.
1810.

Regulation IV, 1812.

Regulation VI.1813.

Regulation 11, 1814.

|

A Regulation for annexing the Pergun-
nahs of Sonk, Sonsa, and Sahar, situa-
ted on the right bank of the river Jum-
na, to the jurisdiction of the Zillah of
Agra, and for extending to those Per-
gunnahs the Laws and Regulatious
established for the internal government
of the ceded and conquered Provinces.

performed and powers exercised by
single Judges of the Provincial Courts
of Appeal in the absence of the other
Judges of the Court.

A Regulation for defiging the duties to bel

-

A Regulation for rendering Civil causes,)
which-are appealable to the Court of
Sudder Dewanny Adawlut, cognizable
in the first instance by the Provincial
Courts, and for authorizing the execu-
tion of decrees appealed from in certain
cases.

-J

A Regulation for expediting the trial and
decision of causes depending in the
Civil Courts and for promoting the
amicable adjustment of Civil suits,

A Regulation to enable.the Governor-)
General in Council to institute or de-
fend, through the wmedium of the
Public Officers of Government, actions &
in which Native Princes, whom it would
be improper to require to appear as
plaintiffs or defendants in the Courts
of Judicature, may be parties. 3

A Regulation for referring to arbitration’)
_suits and contests respecting land, and
for amending the rules before establish- »
ed regarding forcible dispossession of
land.

A Regulation for modifying the rules)
before established for the trial of suits
proposed to be  instituted against auy

" of the Public Officers who have been ‘>

i

acts connceted
discharge of their official
s Lo the Jurisdiction of e Conris

C Ol Judieature, : : -

declared amenable for
with  the

| So much of it as ex-

tends to the territo-

ries therein named
the provisions of
Regulation VIII.
1805 and the Re-
gulation therein
referred to which
are repealed hy
this Act,

The whole Regula-
tion. .

The whole

tion,

Regula-

The whole

tion.

Regula-

The whole

Regula-
tion,

The whole

Regula-
tion.

The whole

Regula-
. (¥
tion,

e




ACT No:, X or '1861.

Reference to Regula-

tion or Act.

Regulation XXIII.

- 1814.

Regulation XXIV.
- 1814

Regulation XXV,

1814,

Regulation XXVI,

1814,

A Regulation for réducing into one Re-

A Regulation for modifying some of the)

Title.of Regulation or Act.

" Ewtent of repeal. .

gulation, with amendments and modifi-
cations, the several rules which have
been passed regarding the office of
Moonsiffs or Native Commissioners,
and of Sudder Ameens or head Com-
missioners, for modifying and extending
their respective powers in the trial and
decision of Civil suits, and for authoriz-
ing them to discharge certain additional
duties under the direction of the Zillah
and City Judges.

Assistant Judge of the Zillah and City
Courts, and for making certain modifi-
cations in the constitution and jurisdic-
tion of those Courts.

-

A Regulation for modifying the constitu-")

tion and jurisdiction of the Sudder
Dewanny Adawlut and of the Provin-
cial Courts, for expedifing the trial of

Civil causes in those Courts, and for

defining more fully the powers of single
Judges holding the sittings of those
Courts or of the Nizamut Adawlut and

_Courts of Circuit. J |

rules at present in force regarding the
admission and trial of special and sum-
mary Appeals from decisions passed in
legul‘n suits, for limiting and altering

some of ‘tlfe ex1stmg provisions respect-

ing the pleadings and processes and the
mode of executihg Decrees’ and regular
Buits- and Appeals, and for explatiing

, \
A Regulation for abolishing the Office of")

hd

and making certain additions to the
provisions of Regulation T. 1814,

Clause 3 of Ssetion
XITI,8ections X1V,
XVIL, XVIIT, XX,
Clause 4 of Section
XXV, XXVIII,
XXX, Clause 3 of
Section X X X1,
XXXIII, XXXVI,
XXXVII]
XXXIX, XL, XLI,
XLV, and XLVI
except so far as it
enacts that any
person dissatisfied
with the decision
of a Moonsiff shall
be at liberty to
appeal ; and Sec-
tions XLVII, I,
so much of Section
LI as is now in
force, Sections
LI, LIV, LXIX,
LXXI, LXXII,
LXXIII, LXXIV,
LXXV, LXXV],
LXXVII and
LXXVIIL

The whole Regula-

tion.

Sections 1T to X in-
clusive. )

The whole Regula-

tion except Section
X1V.




ACT No. X or 1841.

¢« Reference {o Regula-

tion o Act Title of Regulation or Act. Eaxlent of repeal.

Regulation XXVIIL. | A Regulation for reducing into one Re-)
1814, gulation, with amendments and modi-
: fications, the several rules which have
been passed regarding the Office of
Vakeel or Native Pleader in the Courts

"

Section XXVII.

- _of Civil Judicature e
Regulation XXVIIL | A Regulation for reducing iato one Re-)
‘L 1814, gulation, with amendments and modi-
' ' - fications, the several rules which have { | The whole Regula-
‘ been pqssed for admitting persons of tion.

certain descriptions to sue in the Courts
of Civil Judicature as paupers

|
|
Regulation II. 1815. | A Regulation for extending the provisions?) |, , A

° of Clause 7th, Section XII, Revula—}\ he whole Regula-

tion XXIV. 1814 j tion.

‘RegulationXV,1816.| A Regulation for expediting the trial of)
Civil suits in which the Native Officers
and Soldiers attached to regular Corps
on the Military Establishment of the | | The whole Regula-
Presidency of Fort William may be? tion.

parties, and for giving to them certain
facilities in the maintenance of their
rights, claims, and interests s )

o

Regulation ITI.1817.1 A Regulation for diminishing the ex-)
: pense to which parties are liable in
original suits or appeals mot exceed-
ing sixty-four Rupees in value or
amount when tried by the Zillah { | The whole Regula-
and City Judges, Registers, or Sud-? tion.
der Ameens, and for modifying and
explaining some of the rules con-
tained in Regnlation I. 1814, and ‘in

T Regulation XXIIT. 1814 )
2 Regulation  XIX. A Regulation for modifying and amend-)
1817. ing some of the Regulauons in force

So much as has not
been already re-
pealed. '

relative to the administration of Civil
Justice, and to the authorized sum: -
mary process for recovery of arrears
of rent. )
Regulation IX, 1819.| A Regulation for amending the existing)
. rules with regard to the admission of
special Appeals, for requiring in cer-
tain cases from - residents within the §
bimits of Calcutta, security for even-
' tual costs of suit, and for e\tendilm]
' the powers of the Zillah and City Re- |
gisters, and the Registers of the Pyo- |
Vitcial Courts, in certain cases. o

The whole Ieoruld~
tLGu.




ACT No. X or 1861,

Reference to Regqula-
“tion or Act.

Regulation IX. 1831.

Regulation VII. 1832,

Regnlation II. 1802,

Regulation ITI. 1802,

Regulation 1V, 1802.

Regtﬂation V. 1802:.

Title of Regulation or Act.

A Regulation for the more speedy and
efﬁment administration of Justice in
the Courts of Sudder ‘Dewanny and
’\leamu’c Adawlut

3

A Regulation for modifying certain of the
provisions of Regulation V. 1831, and
for: providing supplementary 1ules to

{ that enactment

MADRAS.

A Regulation for establishing and defin-)
ing the jurisdiction of the Courts of

Adawlut, or Courts of Judicature for the
trial of Civil suits In the first instance
in the British Territories immediately
subject to the Presidency of Fort St.
‘George

A Regulation for receiving, trying, and de-
ciding suits or complaints declared cog-

~ nizable in the Courts of Adawlut es-
tablished in the several Zillahs imme- |
diately subject to the Presulency of
Fort St. G‘reorge

A Regulation for establishing four Pro-
vincial Courts of Appeal, for hearing
appeals from decisions passed in the se-
veral Zillah ‘Courts ; and defining their

~ powers and duties and prescribing rules
forreceiving and deciding upon Appeals
and other causcs -of which they are

- declared to have cognizance i

A Regulation for constituting a Sudder
J Adawlut or Chief Court of Civil Judi-
~cature for tryivg Appeals from the deci-
Cgiong (1{‘( ]( ]‘)()x ) Clonrte of AY\;’\ T

Ewlent of repedd.

Sections I, VIIT,and

so much of Section
X as extends those
Sections to theSud-
derDewanny Adaw-
lut for the North-
‘Western Provinces.

Sections II, ITI, VI
VIL, X, X1I, XIIT,
XTV, XV, XVI,

“and XVII.

Sections III, IV, V,
VI, V11, VIII, IX,
X, XV,XVI, XIX,
XX, and XXI.

Sections 11, 111, IV,
V, VI, VII (except
so much of it as re-
lates to the admi-
nistering of oathsto
parties or witness-
es, and except so far
as 1t has been ex~
tended by Section:
11 Regulation I of
1824), I1X, X, XII,
X111, X1V, XV,
XVILXVITLXIX,
XX, XX v I,
XX VII 1, and
XXIX.

The whole Regula- -
tion except  such
part of Section
XX as relates to
witnesses or parties
guilty of wilful or

‘corrupt perjury.

Sections IV, V, VI,

VII, VIII I}& }x
XI, XII, XIII
X1V, XV, XVI,
ZIX,. XX, XX1,
| XXII, XXV,

Y
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- ~ ACT No. X or 1861.

K]

Reference to Regula-

tion or Aot Title of - Regulation or ‘Aél. | " Batent of repead.

£ T
¥ .
i

Regulation XXL|A Regulation for referring suits to arbi- The whole Regula-
1802. tratlon » ee tion.

Regulation XXVI.| A Regulation for governing the sale andY | In so far as it relates

1802, sub-division of Malgoozary Lands in to the execution
: the British Territories subject to the of decrees of the
- Presidency of Fort St. George Civil Courts.
- Regulation I'V. 1806. | A Regulation for the more speedy and), .
* L ) effectual administration of Justice in Segzl?tnre\lgtis i?) Tf}(:Z
o the Courts of Sudder Adawlut and Sudder Adawlut
: - Foujdary Adawlut . )
Regulation VIIL.| A Regulation for.the occasional appoint-"|
1809. ment of Assistant Judges of the Zillah
Courts; for altering and extending the
Jurisdiction of the Registers of these
Courts; for fixing a new Limitation of
Apvpeals from the Zillah Courts to the
Provincial Courts of Appeal, for
3 authorizing the appointment of Head | The whole Reuula-
Native Commissioners for the trial of { | tion.
referred causes to the amount or value
: of one hundred Arcot Rupees, and for
5 amendlng the existing rules concerning
the appointment and powers of Native
] Commissioners for the trial of suits for
3 personal. property not exceeding eighty
, Arcot Rupees e
Regulation XI1.1809.[ A Regulation for rendering Civil causes?
- which are appealable to the Court of
Sudder Adawlut cognizable in the first .| The whole Regula-
: ‘tastance by the Provincial Courts, and. tion,
. for authorizing the execution of de-
- crées appealed frem in certain cases ... ]
Regulation TI. 1811, | A Regulation for explaining and amend-") .
o e | ing’in certain cases the rules of process |
e " - : to be observed by the Civil Courts of {'| The whole Regula-
% , ’ Judicatur e, and for amending the Rule r tion.
: ‘ _contained in. Clause 4, Section IV.
] Regulation V. A, D. 1808 J
P * | Sections X11, XIII, XTIV, ,
3 o . (| XV, XVI, XviL, XVill. i
- Regulation VI. 1816. A Reuuhtxon for reducmg mto one. Re- | | XIX, XX, XXI “XXIT, |
R ‘ : gulation the Rules which have been MHIM{H XXV.XXT, !
, . passed regarding the Office of Native || XXX, XXX1IT, X;XXTV' {
4 ‘ Commissioners, for modifying and ex- %ﬁ%ﬁ%ﬁg}&g
F ‘ ‘ . . " v(nui\ion of Civil = suits, and for LA,

sithorizing themn wnder the designa-
Stion ot l)m.mt moo si

(utlk'ulu (1 )

ails to discharge

{
i , : ’ o ~ tending their powers in. she. trial” ‘mcl%, M:IIH\LW,MV XLVI
{ X l
2
L




ACT No. X or 1861

Reference to Regula-
" tion or Act.

Title of Regulation or Acl.

Eatent of repeal.

Regulation  VIIL
1816.

Regulation  XIV.
1816.

Reguvlation XV.1816,

Regulation  VIII.

' 1817,

‘ Regﬁlation V.II,
! 1818.

cegulation 111, 1522,

A

A

A Regulation for modifying the jurisdic-)

A Régulation for expediting the trial of)

.on the Military establishment of the

Regulation for the appointment of the
Hindoo Law Officers of the Provincial
Courts to be Sudder Ameens or Head
Native Corumissioners for the trial of
causes referred to them by the Judges
of the Zitlahs in which those Courts are
stationed ; for confining the Office of
Sudder Ameen to the Hindoo Law Off- r
cers of the. Provincial Courts and the
Mahomedan and Hindoo Law Officers
of the Zillah Courts, and for modifying
and extending the power of Sudder
Ameens in the trial and decision of
Civil suits o

Regulation for amending and modify-)
ing the rules which have been passed

regarding the Office of Vakeel or Na-
tive Pleader in the Courts of Civil In-
dicature

A

tion of the Zillah and Provineial Courts
and the Court of Sndder Adawlut in
the trial of original suits and appeals,
for amending some of the rules at pre-
sent in force regarding the admission
and trial of Special and Summary Ap-
peals, from decisions passed in regular
suits, and for limiting and altering
some of the existiug provisions respec-
ting the pleadings and processes and
the mode of executing decrees in regu—
lar Suits and Appeals v

Civil Suits in which the Native Officers
and Soldiers attached to Regular Corps

Presidency of Fort St, George may be
parties, and for giving to them certam
facilities in’ the maintenance and re-
covery of theu rights, claims, and in-
tercsts Ny

A Regulation for reducing into one Re-))

A

been puswd for admitting persons of
“eertain descriptions to-sue in the Courts 1

'gulatlon with: amendments and modi- |

fications, the several rules whieh have

of Cawvil ]uth(, erc Qs p«mpus )

Rc

lul()ll {m extendin o ‘Hu, operation

nlation "'.JJ of ]

|
r
(3

_J

o
&t

4

%

b
i
-
-

(

{orin
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i

¢

Sections - VIII, X,
and XIV.
Sections XVI and .

XVIL

The whole Regula-
tion,except somuch
of Clause 2 of Bec-

tion VHI as’ gives

an appeal from a.
Sudder Ameen to
a Judge.

The whole Regula-
tion, except Sec-

tion iX.

The whole Refrulan
tiom.,
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ACT No. X or 1861.

Reference to Regula-
tion or Act.

Title of Regulation or Act.

Extent of repea‘l. -

Regulation I.

Regulation IL.

Regulation IV. 1825,

Regulation I. 1827...

Regulation VIL1827.

Regulation XT, 1827.

Regulation VI, 1828,

Regulation I1X. 1828.

TTYT "()(b
Vil 1OD

1823.

1823.

proceeding to be observed in regard to
suits instituted in the Courts of Adaw-
lut against the Public Officers of Go-
vernment

A Regulation prescribing the course of\L

A Regulation for authorizing a Specialw
Appeal from the Decrees of Registers
and Sudder Ameens, and for modifying

?
the prov1s1ons of Section XIV Regula-—
tion VII . 1816 s )

A. Regulation for amending and mod1fy
ing the provisions contained in Regu-
lation V1I of 1818

A Regulation for the establishment of)
Auxiliary  Zillah Courts in the terri- ‘
tories subject to the Presidency of Fort: {
St.. George, and for the appointment !
of Assistant Judges and Sudder Ameens |
to those Courts v

{
A Regulation for constituting the office
of Native Judge

A Regulation for supplying certain omis-
sions in Regulations T and VII. 1827,
respecting Special Appeals, and for pro-
viding for the Office of Sudder Ameen
in Auxiliary Courts seated at the same.
Station as Provincial Courts J

A Regulation to amend the rules for)
computing the periods limited for Ap-
pealing, and to provide for the disposal
of Pleaders” fees deposited in suits
struck off the files of Zillah Courts as
being for an amount or value not cog- .
nizable by them ver )

A Regulation for rescinding such parts)
of the existing Regulations as prescribe
forms for periodical Reports, Calen-
dars, Registers, or other bmtc*“mntb,
to be furnished by the Givil or Crimi-

be

Iml (mlu[\, and require the same to

!
||
]

: der & T

Adawiut and in single hld res ot thel
" Provineial Courts of Apr)ml under.
{Le LU |

anore Judges of |

e \U ic LAU il

two (;l

povet

cer )

The whole Regula-
tion.

The whole Regula-
tion.

The whole Regula-
tion,

Section IX in so far
asit relates to suits
and proceedings
under Act VIII of
1859.

Clause 1 of Section
V in so far as it
relates to suits and

proceedings under
Act VIII of 1859.

The whole Regula-

tion.

The whole Regula-
" tion.

Section 1IT in so
far asit relates to
l the Civil Courts,

|
:

Section 1V,
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ACT No. X or 1861.

-ence to Regula- . ,
ng"e;f:: “or ot Title of Regulation or Act. Extent of repeal.

]

Regulationl. 1832...|A Regulation to provide for the punish-)
ment of false allegations in petitions to | .
the Judicial Courts and fictitious claims The whole Regula

to property attached in execution ofl tion,
decrees .y

BOMBAY.

(| Section VIT, Section
IX Claunse I, Sec-
tion X, Section
XXI except =o
much of Clause 1

Regulation II. 1827.| A Regulation for defining the constitu- ?:ré);g:lblts fmtflr;;
tion of Courts of Civil Justice, and the Civil C01(1)rts iln
powers and duties of the .Judges and? Cast 3
Officers thereof | aste  questions,

Sections XXIland
XLI, exceptClause
3 of the latter, Sec-
tions XLV, XLVI,
and LI, except
|| Clause2of thelast.

Regulation II1. 1827. A Regulation containing provisions as to )
the official proceedings in general of
- Courts of Civil Justice, theirsittings, the
mode of communicating with them, the L
mode of keeping the minutes of their
proceedings, the sealing, signing, and
language of process, and the grant of
copies of papers on their records '

Section II1.

we )

(1 The whole Regnla-
{  tion,except Sections
XX1V, XXV,
XXVIL Clause 4
Section  XXXIV,

Regulation I'V. 1827.| A Regulation preseribing the forms of Section  LIL and
proceeding of the Courts of Law in Sections LIV aud

Civil Suits and Appeals, aud rules forY | LV in oas far as

the trial of the sawme - they quahfy the

p1osame,  Claus 2

and 3 of Scet
Ol

1 % TN
j/}\,lJ\;

A Regulation for. admitting p(w‘”\on\ Féi
sue ov--defend

The whole
Lo,

N
1oIn suiis O 2PN al 3 E‘
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jitate the smicable
of & Civil nature
s (v Dunclnet),
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